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TIE ANDHRA, PRAIlESE NON-AGRICULTURAL m S  
~ S E S S M E N T  (AME:ND~,F) ACT,: 1994. .  . 
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ACT NO. s .OF 1994; 

,f3rd February, 1994.1 

, Be l f i  enacted by the .,L@gl.slar'ive .Assem- 
bly of ' the- State 'of ,'Aiidhra Pra,desh In-. the 
~ . o r + ~ - f  bur& Yeax of the Republic .of 

. . I n d i a ,  as-follows:- 
, , 

1. il) %s A C ~  may be cal led t h e  Short t i t \ .  

hdhra  Ptadesh Non-Agricultural Lands e x t e a t  and 
A igessment (Amei~dment) A c t  1954.. - 'i Commence-. - 

, . ." . 
. -. m e n t .  

. (2,) It +ll be deemed LO have come 
i n t o  force wi-th effect '6h- and- from  he 1st: 

. -  , .  
JULY, ' 1993. , . . . . . .  , 

> .  
, . ,  - - 
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- - -- 

*Received th! ass$nt  qf the Governor DL t h e  ist  
February,  19.94; 'For ' s ta temen t '  o f  cbjects and ~ e a s o n s ,  
pjease, s e e  ~ i d h r a  ~radesh ,Gaz'ette,: P a r t -  I Y - A ,  Ekt,ra- * 

rdinary,. ' ,da.ti$ t , h e  2 4 t h  ~ec'ember, 1,993 i t  Page. 5. 
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Anen&~ar 2. Ic. sectidn-2 of the kndhra Pradesh 
of section 2. Moo-Acjricultural Lands Assessment Ackr 

i 4  of 1963 ( h e r e i n a f t e r  r e f e x x e d  to-asgr inc ipal  
1553- Act 1 , -  

( i) a f t e r  clause ( f )  t h e  f ollovring 
shall be - i n s e r t e d ,  namely :- ' 

' 

" ( ff 1 'Mandal Revenue Officer ' means 
the Mandal Revenue Officer in'vrhose juris- 

. d i c t i o n  the land or part thereof  i s s i tua te  
and includes any of f ice r  empowered by t h e  
Revenue Divisional Officer to exercise' 
the powers and perform t h e  f u n c t i o n s  of a 
Mandal Revenue O f  f i c e i  under this' Act" ;  

liil clause (7.) shall be omitted. 

Amendment 3. For section-8 of of t h e  Prj.ncipal 
of sec- A c t ,  t h e  following section shall be sub- 
tion 8. s t i t u t e d ,  namely:- . 

8 (1) The Goverhment may; by 
amend n o t i f i c a t i o n ,  al ter,  add 
Schedule. to or cancel any  of t h e  

itens of the Schedule .  

( 2 )  Where a notification has been 
i s s u e 5  u q d e r  sub-section(l), there'shall, 
u n l e s s  the notification is i n t h e r x e a n t i n e  
rescinded,  b e i n t r o d u c e d  in the Legislative 
Assembly, as soon as may be, but in any 
case during t h e  next  s e s s i o n  o E t h e L e g i s -  
lative Assembly following t h e  d a t e  of the 
issue of the no t i f i c ak ion ,  .a Bill on 
b e h a l f  of the Government, to give e f f e ~ t  
to the alteration, a d d i t i o n  or cancel la-  
t i o n  as t h e  case may be of the Schedule 
specified i n  the n o t i f i c a t i o n  and t h e  
notification shall cease to have effect 
when such Bill becomes Law, whether w i t h  
or w i t h o u t  modiTicat ion ,  but  w i t h o u t  pre- 
judice to t h e  validity of anything pre- 
v i o u s l y  done thereunder: 



Provided khat if the ncltification under 
sub-section (1) is issued when t h e  Legis- 
la t ive  , A s s d l y  .j-s i r r  session, .  such c? 
3il . l  shallh.be intrcduced in the- Legisl.ative 
Assembly during that sessioc: 

d 

. . Provided +£uxtf'.er that where for any 
reason a B i l l  as aforesaid does no, t  becoma, , 

.law within s i x  monkhs from tine date 'of 
its in t roduc t ion  in theEegis lat ive~ssern-  
bly, t h e  notification s h a l l  cease to haye 
effect on the expiration of the. said 
period of s i x  m o ~ h s .  . 

( 3 )  A11 references made iv t h i s  A c t  to 
the Schedule- s h a l l  be .:constrh~d :: as re- 
lating to the schedule  as f o r  the time 
being amended in .exercjse of the powers 
conEerted by this secti 'on" . 

4. For the Schedule to the p r i n c i p a l  SubstLtutio~ 
t. . A c t ,  the following Schedule s h a l l  be sub- o f  n.3 c c 5 e  

stituted, namely:- W e .  

Local areas ,R?cos - uf zssessment par Sg. 
and i t s  popit- - ;.!erre of-land uccCi 
] .a t inn accordinp indns.- F~~ con- . ior any 
Ko-ehc latest trial pur- m e r c i a l  other Non- 
C ~ I ~ G U S .  pose per puxpase Agriculeu- 

fasii per fasli r,d Purpose 
year. year .  i nc lud jng  

~csidentiij;L 
p x p o s e  per 

-- -- f : + s i l  year. 
l i )  (21 (3)-. (4) 



2. lncal area 
Kith  a popu- 
l a t i o n  
exceeding 
10,000 but 
not excee- 
ding 15,000 SO Paisq . , ,  25 Paise . -- 

3. Local area 
with a popu- 
l a t i o n  
exceeding 
15,060 but 

, . not exceed- 
ing 50,000 SO Paiae 50 Paise 5 Paise 

4,. Iacal area 
with a popu- 
lation 
exceeding- 
50,000 but 
not exceed- . 
ing 2 Lakhs. 75 Paise 75 -st 15 Pai r8  

5. Local area 
with a 
populatf on 
exce~ding 
2 Lakbs. 100 Paise 100 Paise 20 ~aiee.? 

K - SATYAIWUYAHA FmRTHY, 
Secretary to Government, 
Legislative Affairs, 

Law Department. . 




